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i./ 	10.1.96. Han'ble 	Mr. 	.D5aha, Mamber(4) 

• Heard learned counsel for the applicant. 

The learned counsel for the applicant prays for short 

adjournment to amend relief clause of the ap1ication. 

The prayer is allowed. 	List 	this case on 12.1 .96 	for 

admission. 

Member (4 

FIon'ble Mr. K.D.Saha, Member(A) 
e . . . 

As prayed for, list thisse 

on 2401.1996 
• 	 L 

(K.D.Saa) 
Hon'bJ.e Mr.K.D.Saha,lp1mbej,  (4 34eItber(A) 

Shri 4mit Srivastava,the learned counsel for the 
applicant submits that he is f-il'ino 

G.", 
A MA today. List this 

case alonowjth P14 on 29.1 .96 for admission. 

Member (4) 



10 
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4 	 Hn'ol 	hri K.U.aba, Memr(/) 

29.1.96 
CN 	 Pdjourncd tO 3U,1.96 for 

admis3ion. 

I3 S h 

5/30.1.1996 
}on 'ble Mr. K. D.Saha, Member A) 

Heard the learned counsel for the apljcant 

Sri Amit Srivastava. By this application, the 

applicant has prayed for quasMng the order of 

compu'sory retirement dated 29.12. 1995 as  contained 

in Annexure_A/15 ancJ grant of other conseqteritjal 

benefits. 

This is Ia Division Bench matter. Presntly,. no 

Division Bench is available. There is no 11elyhood 

that the Division Bench will be available s ortly.  

The learned counsel submits toir  srirthe Respond cuts 

from evicting the applicant fromthe Govetnent u8rt6rh 

till the disposal of the statutory appeal 	befiled 

ord ofthe distLp lin8ry 

authority ordering compulsory retirement frm service 

with effect from 30. 12. 1995. 

Considering the submissions and aftergoing through 

the averments, I adnit this application for hearing. 

Issue notices to the respondents tofile writen statement 

within six weeks.. Rejoinder, if any, shall be filed within 

two weeks thereafter. Requisites to be file iediately. 

Contd 
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it appears that the applicant has . not filed any appeal 

in accordance wit h the statutory provisions as contained 

n the c (CCA) Rules, 1965 against the order passed by 

the disciplinary authjtr vide InnexureaIV15 dated 

29.12e1995 for his corrulsory retirement. The learned 

counsel for the applicant submits that the applicant is 

filing the appeal within the stipulated period of 45 days, 

expirdng on 13. 2. 1996 and be prays for interim order 

that till the disposal of the appeal being preferred 

by the applicant within the'stipulated period of 45 days, 

the responctents should not evict the applicant.from the 

governtnent quatter, occupied by the applicant at 

present. 

Considering the submissions, I herely order 

that the respondEntS are restrained from evicting the 

'applicant frcn the government accninodat'ion which he is 
p 	 • 	S 	 •'' 

now occupying, till the disposal of the above said 

appeal by the appropriate appellate authority. List 

'this ca'se on 14. 2.1996 for hearing, on stay matter 

by which date the respond'nts shall file shcause 

as to why the interim ordr b not made absolute. 
5_S•,• 	 ' 	

'i 
Let a copy of this order be 'given to the learned 

counsel for the applicant today itself. 

3ah) -. 
Member (A) 



- 

6/14.2.1996 Hon'ble Nr. K.D.Saha, 	Menber (A) 

No one appears for the respondents. No 

s 

r  

show—cause has been filed, so far. List thlau 

f case on 27. 2. 996 beore which date sh se 
I4t should be filed. Let a copy of this order be, 

given to the learned counsel for the applicant. 

Stayto continue till the next date. 
---

rc Dra 
Member (A) 

7. 
Hon"ble 	Shri. 	(.D.Saha, Memor(R). 

27,2.96 - 

CM Adjour.Qedto 19.4.96 for hearing. 

Written statement to be filed 	before that date. 

Stay to continue 	till then. 

ziiiiiii"-• 

(K.O.Sana) 
Member (A) 

8..! 27.3 .96. Hon'ble 	Mr. K.D:.Sah 	Member 	(A) 

Shri 	J.N. Pandey, 	sr. standino counsel for the 

respondents submits that U/S has been ant for 

verifieation.and will be. filed shortrly. Two week's time 

as prayed for, 	is allowed. 	List this. c se on 1B.4.96 

for hearing. Stay to continue till thai.. 

H 	'.. 

/C8S/ . 	 . . 	(K.D. Saha). 

Memer (A) 
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18.4.96 

C1'vl 
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Hon!ble Shri K.O.Saha,l1ember(A) 

Nol pzesent. 
Counsel for the applicant 	.. 

Counsel for the respondents.. Shri 3.N.P 5ndey. 

Shri J.N,Pandey, Senior Standing Counsel 

appearing for the respondents, suocnits that written 

statement, which has been sent for verification, hap. 

still not been received back, He prays for ashort 

adjournment to file written statement. The learned 

counsel for the applicant is not present. On behalf 

of the respondents, it is submitted that interim 

order as passed earlier restraining the respondents 

from' evicting the applicant from the Government 

accommodation should be vacated. It is noted that 

a show cause on the question of stay matter has not 

yt been filed by the respondents. Respondents 

are direted to file.theirshow cause with regard 

to continuance oftheinterim order. List this Case 

on 30.5.96 	for hearing on stay matter. Inte1th 

order to continue till the next date. Copy of the 

order be given to the learned counsel for the parties. 

Member 	) 
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10./ 30,5.96. 	Counsel for the applicant : Shr Arnit Srivastava. 

Counsel for the respondents Shri J.N. Pandey. 

Shri Arnit Srivastava, the learned counsel for the 

applicant submits that the appeal has, been filed but the 

same has not been disposed of so far Shri J.N. Pandey, 

Sr. Standing Counsel for the respondents, however, 

submitted that he has no information regarding filing 

of the appeal and disposal thereof. in view of the 

fact that Shri Srivatsva has made st ternent at the bar 

that the apeal has been filed, let the order of stay 

be continued till the disposal of the CA. 

Shri Amit Srivastava brought to my notice that 

other CA 14/96 is identical case in which stay has been 

allowed to continue. Let this case b clubbd ogether 

with CA k& 14/96 for hearing. List this case before 

the Division Bench as and when the same Is available. 

Let copy of the order be giventO the learned 

counsel for the parties. 
J, 	J 

'p 	) 

'ii'. 	•-'•) 

2 'BSV'  

tLi1L, 
(N.K. Verma) 

Member (A) 
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ii.f. 20.9.96 Shri Amit Srivastava, the counsel for the applicant. 

Shri J.W. Pandey, Sr. Standinq Counsel forthe 

respondents. 	 S  

Heard. Prayer has been made for amendingn order 

to add certain interim relief as mentioned in this 

aplication. Prayer is'allowed. Amendment be carried 

out accordingly. MA is disposed of accordingly. 

The applicant has also prayed for interim relief 

relating to restraining the respondents frcmivt.r*j 

the applicant from quarters occupied by him till the 

disposal of the review application he has allegedly 

filed on 14.9.96. In our opinion it will be proper 

if the applicant is not evicted from the quetérs 

occupied by him till disposal of the revie petition 

filed by him on 14.996. 

Shri 3.N. Pandey, the 1erned Sr. Standing 

CounseL states that he shall be filing written statement 

in the OA today. The learned counsel for 'the applicant 

shall be at liberty to file rejoinder, if any, within 

two weeks from now. List this case m(OA 15/96) on 

14 .11 .96 for hearing. Let a copy of the order be 

given to both' the parties. 

\TN\ 

	

Sa4aj 	 (V.N.Piehrotra) 

	

(A) 	 Vice—chairman 
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2./ 	14.114.96. List it 	on2.1.97 for 	hearino. 

ft 

/CBS/ (v.N. riehrotra) 
/ ( 

tIice-chirman 

13/02.0 	.97 Since 	B  is not avi1b1e, these 1< adjounned 

to 14.02.1997 for heari ng . - 
\j\'ftJ 

I 

'-- 	SKI 
V,N.Mehotra) 
jce_Chairrran 

rI 

14/14.02.97 List on 22.04. 1997 for ad.mjssi . 

H - (v.N.Nehitra-) 

- 	- 	•,/ 	
t• 	t_ 

v ice • Cha i nrta n 

- 4 

List on 2.7.97 for 	ion 
497 

- (V,N.M3ho ;ra) 

\J .ce_Ch1rm  an 

- 41 
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1/2.7.97 '\ 	 List on 25.8.97 for admission. 

/7 	 ( V.N.Mehrotra ) 
SK S / 	 Vice- Ch eim a 

H /1, 

3 ,. 

. ,i7/26..97 	tist on 24.10.97 for .aicsn. 

/ 	 \ 
V,N.Zhrotra ) 
Vice-Chairman 

, / 	1 
I,  

.1 7 	18/f 24.10.97. 	Shri Amit Srivastava, the counsel for the applicant. 

/.. 	7 	
Shri J.N. Pandey, Sr. Standing Counsel for the 

Union of India respondents. 

The learned counsel for the applicant states that 

/ the order of compulsory, retirement of the appli'cant, Shri 

/ Jitendra Kumar has been set aside by the appsl1late authority. 

He does not want to presè this OA. He seeks permission to 

withdraw the OA. 

2. 	In view of the above statement, the applicant is 

permitted to withdraw this OA. This OA is disposed of as 

withdrawn. . 

(U.N. 1ehrotra) 

Vice-chairman 


